| TEM NO. 49 COURT NO 7 SECTI ON XI |
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).28387/2008
(From the judgenent and order dated 26/09/2008 in CRP No.1015/2008 of The
H GH COURT OF MADRAS)
MS V. V.M NERALS Petitioner(s)
VERSUS
M S TATA STEEL LIM TED & ORS. Respondent ( s)
(Wth appl n(s) for exenption from filing OT.,permssion to place addl.

docunents on record and with prayer for interimrelief and office report )

Date: 13/08/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTICE R M LODHA
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
HON BLE MR JUSTI CE SUDHANSU JYOTI MJKHOPADHAYA
For Petitioner(s) M. K S. Mahadevan, Adv.

M. Krishna Kumar R S., Adv. for
M. Raj esh Kunmar, Adv.

For Respondent (s) M. CGopal Jain, Adv.

Ms. Nandini Core, Adv.

M . Debmal ya Banerjee, Adv.
M. Sarthak Nayak, Adv. for

M s Mani k Kar anj awal a, Adv.
State M. S. Gurukrishna Kumar, AAG
M. B.Balaji ,Adv
M. A P. Venkat Adv.

UPON hearing counsel the Court made the follow ng

ORDER
M. K'S. Mhadevan, |learned counsel for +the petitioner seeks
wi t hdrawal of the Special Leave Petition as the petitioner intends to
contest the appeal filed by the respondent on all available grounds

including its nmaintainability.

Speci al Leave Petition is dismissed as withdrawn. Needless to say
the contentions raised by the petitioner (respondent before the High
Court) in opposition to the appeal shall be heard and decided by the
H gh Court uninfluenced by the inpugned order.
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